Hon.Justice K.N
Hon.K.J.Raman, Al

has stayed the operation of imﬁlﬂ@éﬁﬁgf

the transfer order of the Applicant till %@;}

Applicant were over. The learned cnunselz fﬁﬁ

the Respondents says that the order of the ?'

Tribunal has been complied with. It also appeaﬁs:
that the Tribunal's order having been limitEﬁ.
to specified time, no useful purpese will “Ge
served by following it any further. The Contempt

Application is accordingly dismissed.
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